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H:ff:til1g?b[El.,o of Finance, Represented by ils secretary, North Btock,

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ, order, or direction more particurarry one in the nature ofwrit of mandamus declaring



a) lmpugned scN in Form DRC:01 bearing Ref No. 2D36112403s236p
dated 127.11.2024 and consequential impugned order in Form DRC_07
bearing Ref No. ZD36O12SO479B7Z dated 28.01 .2025. passed by the 1st
Respondent under the provisions of GGST/TGST Acr, 2017 as being void,
arbitrarl', illegar, without jurisdiction, viorative of the principres of naturar
justice apart from being viorative of Articres 1a, 19(1xg) and 265 of the
constitution of rndia, and to consequenfly set aside the same and pass
such further or other order(s) as this Hon'bre court may deem fit and
proper in the circumstances of the case.

b) The recovery notice in Form GST DRc-'r3 bearing c.No. rvr16r16r2o23-
Adjn-Misc dated 10.02.2026 issued by the Respondent No. 1 to
Respondent No.4 as being void, arbitrary, illegal, without jurisdiction,
without:ruthority of raw apart from being viorative of Articres 14, 1g(1xg)
and 265 of the Constitution of lndia, and to consequently set aside the
same

NO:

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit frled in support of the petition, the High court may be pleased to
suspend impugned the recovery notice in Form GST DRC_13 bearing C.No.
1v11611612023-Adjn-Misc dated 10.02.2026 issued by the Respondent No. 1 to
Respondent No.,1

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be pleased to
stay operation o'' order in Form DRC-07 was issued by the respondent no. 1
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bearing Ref N,r. ZD36O12iO4tgB7Z

Respondent No. 1

dated 28.01.2025 passed by the

Counse! for the Petitioner : SRI p. VENKATA
M/S PV PRASAD ASSOCIATES ADVOCATE

PRASAD, REPRESENTING

Counsel for the Respondent Nos. 1 to 3:
standing counsel for CBIC)

SRl. DOMINIC FERNANDES (senior



Counsel for the Respondent No. 4 :SRl. B. SHIVA TEJA REPRESENTING
Mr. Ch. SIDDHARTH SARMA, nA.pvoc Are

Counsel for the Respondent No. 5 : SRI N. BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

The Court made the following: ORDER



IN THI} HIGH COURT FOR THE STATE OF TELANGANA
ATHYDERABAD

THE HON'BLE THE CHIEFJUSTICE SRI APARESH KUMAR SINGH

AND

TtIE HON'BLE SRI JUSTICE G.M.MOHIUDDTN

WRIT PETITION No.5467 of 2026

DATED: 24-02.2026

Between:

Rotodyne Engi::reering Services Pvt Ltd.,
g-l},2"d Floor, Rotodyne House, Annapurna Enclave,
Chandanagar, Fi.angareddy, Telangana - 500 050
Represented by its Managing Director,
Shri K.Madhusrdhana Reddy, S/o. Shri K.Sami Reddy,
Aged about 58 years, R/o. Plot No.9 & 10,

Annapurna Enclave, Chandanagar, Hyderabad.
... Petitioner

AND

The Assistant Commissioner of Central Tax,
Gachibowli CGST Division,
Ranga Reddy CGST Commissionerate
t0-3-30 1-303, 4'h Floor, Serene Heights,
Humayun Nagar:, Masab Tank,
Hyderabad-50} 028 & 4 others

... Respondents

RDER:

Heard Mr. P.Venkata Prasad, learned counsel representing lv7s PV Prasad

Associates, appearing for the petitioner, Mr. Dominic Femandes, leamed Senior

Standing couns,el for central Board of Indirect Taxes and customs (CBIC)

appearing for r€,spondent Nos.l to 3 and Mr. B.Shiva Teja, learned counsel
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representing Mr. Ch.Siddhartha Sarma, learned counsel, appearing for

respondent No.4.

2. The instant writ petition has been preferred against the Order-ln-Original

dated 21.01.2025 along with Summary of the order in Form GST DRC-07 dated

28.01 .2025 passed under the provisions of the Central Goods and Services Tax

Act, 20L7 , and the State Goods and Services Tax Act, 2017 , for the tax period

April, 2020 to March ,2021, imposing the tax and penalty.

3. However, after some arguments, Iearned counsel for the petitioner seeks

liberty to the petitioner to prefer an appeal against the impugned Order-ln-

Original. He submits that some delay might have been occurred in approaching

the appellate authority and therefore, he may be directed to consider it

sympathetically.

4. Learned Senior Standing Counsel for CBIC submits that the petitioner is

at liberty to prefer an appeal against the Order-In-Original and Summary of the

order in FORM GST DRC-07 taking all the grounds as are available in law and

on facts before the appellate authority in respect of the subject tax period.

5. Upon hearing the learned counsel for the parties and having regard to the

aforesaid facts and circumstances, since the petitioner seeks liberty to prefer an

appeal, we do not wish to make any comment on the merits of the contentions

raised by the parties.
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6. If the petitioner prefers an appeal within a period of two weeks with

statutory pre-deposit along with a delay condonation application, the learned

appellate authority would consider it in accordance with law by taking into

consideration that the petitioner has been pursuing the writ remedy before this

Court in the meantime as well. The petitioner will be at liberty to take all the

grounds in lavr and on facts before the appellate authority. If the appellate

authority is satisfied that the delay is explained, he would entertain the appeal on

merits.

7. Accordingly, the instant Writ Petition is disposed of with the aforesaid

liberty. There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand closed.

SD/.A. SRINIVASA REDDY
A SISTANT REGI

//TRUE COPYII
SECTION OFFICER

To,

l The Assistant commissioner of centrar rax, Gachibowri GGST Division,Ranga Fleddy CGST commiiiiondilG itib-:ii"igii.,'ri"riijvriY'r""b* Masab rank, nyo","urJ9Jo33irt" 
Floor, serene

2. ]he. .Su_perintendent of Central Tax, Chandanan"oov dd'#iiiid.il;";", r b-d-lo i_srjs l,iil''ir#,%:,.3,9%,ff3:.,j, AAffi ;Nagar, Masab Tank, Hyd'erabaA _- SOO OZg-' 
' '"-'

3' Assistant commissioner of cenkar-tax, circre-Vilr, Audit-r commissionerateH. t,to. 3-4-1 18/1 , 1st floor, etegini Mitiaiaii,'nam"ntnaprr, Hyderabad _ S,d

4. M/s. NTPC Limited. Re
r.ripc i-tt -d,'ur#,iiifrEffi:1"S,,iJ*,1ffi:1,?ty.ili^?ii,iji,ili?.19;?Bf;J

t 
H:fb:ili9i?b%8.i.," of Finance, Represented by its secretary, North Brock,

6. One CC to M/S pV PRASAD ASSOCTATES, Advocate tOpUCI
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7. One CC to SRI DOMINIC FERNANDES (senior standing counsel for
CBIC) Advocate [OPUC]

8. one cc to sRl ch. STDDHARTHA SARMA, Advocate topucl
9. One CC to SRI N. BHUJANGA RAo, DEPUTY SoLICIToR GENERAL oFlNDIA, Advocate [OPUC]

10.Two CD Copies
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IHIGH COURT

DATED:2 410212026

ORDER
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WP.No.5467 of 2026

DISPOSIN OF THE WRIT PETITIONG
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